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MADHYA PRADESH ACT
No. 20 oF 2000.

THE MADHYA PRADESH SAHAKARI KRISHI AUR GRAMIN VIKAS BANK
ADHINIYAM, 1999

[Received the assent of the President on the 5th July, 2000; asscat irst published in the "Madhya
Pradesh Gazette (Extra-ordinary)” dated the 13th July, 2000.]

. AnActtofacilitate a more efficient working of the Co-qmunmenlmmndmnevehpmm

BanksinMadhyaPnduhudtoembkthmtophyagmterdevﬁopmhlrdebothh
l‘anmnganduon-farmhg seusors. R

Be il enacled by the Madhya Pradesh I..cglslamrc in the Fiftieth Ycar of the Repubilc of India "

asﬂ fnllows —

CHAPTER I—PRELIMINARY

R (HThas. Act may be called the Madhya Pradcsh Sahakari Krishi Aur Gramin Vikas Bank
Adhlmvam 1999 .

(2) Tt extends to the whole of the State of Madhya Pradesh.
~ . {3¥1Ushall come into force on such date as the State Government may,byl\otaﬁcaﬁﬁn, appoint.

2. (1) In this Act. unless the context otherwise requires,—

. (@) "Board" means the Board of Directors of the Madhya Pradesh Slate Co opemwc . e

Agrlculture and Rural Developmem Bank Limited;

| l_h}' :'_."Sme Developmcnl Bank" means, lhc Madhya Pradcsh Stale Co operatwe
Agniculture and Rural Development Bank Limited, registered or deemed to be

registered under the Madhya Pradesh Co-operanve Societies Act, 1960 (No 17 of

1961);

(c) ."Dlstnct Development Bank" means a district Co-operative Agriculture and Rural
. Development Bank registered or deenied to be registered under the Madhya Pradesh
Co-operative Societies Act. 1960 (No l? of 1961%;

(d) “Loanee™ means the person to whom loan is advanced by the State Development
" ‘Bank or a District Development Bank on secu‘nty as prov:ded in sub-secuon {1)of
sct,uon 15; : :
| {c} Nauonal Bank" means National Bank for Aghculmre and Rural Dev'élobmenl

established under section 3 of the National Bank for Agnculture and Rural

- Development Act, 1981 (No. 6.of 1981 -

the repayment of joan:

(g} “Sinking Fund” means a fund establislhed and maintained by the State Development
Bunk for redemption of ordinary debentures;

(h} "Trustee" means the Trustee referced to in section 7.

1

{'f } “Security" means the security as refenad to in sub-sectlon (1) of section 1510, secure '

amd Commence.
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{2} Wouds and expressions used in this Act and not defined herein but defined in the Madhya
Pradesh Co-operative Societies Act, 1960 (No |7 of 1961), and the Rules made thereunder, shall have
the meaning assigned to them in that Act.

3. The State Government may, by notification, for the whole or for any specified part of the
Stme. appoint any officer sub-ordinate to the Registrar to exercise all or any of the powers and to
perform all or any of the duties, confesred and imposed on the Registrar by or under this Act subject
to such control as the State Government may direct.

CHAPTER-II—FUNDS AND RESOURCES
4. Nol\mlh%mndlng anythisg contained in the \Iadhya Pradesh Co-operative Societics AcL 1960
(No. 17 of 1961). the State Dévelopment Bank may, with the priot approval of the Stare Government
and subject to the Rules made under this Act, raise funds through—— .

{a) Debenlures

tb) - Bonds;
@) Loans:
@ Deposits:

()  Donations: and.
(0 Grants.

5.(1) With the previous sanction of the State Govemment and the trustee, the State Dcy:iupnnnt
Bank may issue d:.bentures of one or more dcnomlnatlons for—

(i) such periods and at such rates of interest as it may dei:m expedient against one or
~ more securities held or partly held¥ party v be gcauired or oebier assers takénby
it and other assets and securities of District Developent Bank transferred or deetned

16 have been transferred to it 'under the provisions of section 20

{ii} the purpose of pmwdmg loans to ‘a company or any other body corporate
established, registered or constituted, as the case may be; under any law for the
time heing in force and approved for that purpose by the State Government, on the
strength of such Goverament Guarantee and. with or without otha secuvities and
other assets, for such periods as it may deem expedlem

(2) The Siate Develc-pmcﬁt Bank shall have the nghr to call ia, at any time, any of the

* debentures in advance of the date fixed for redemption after i lssumg & notice in' such manner as it

may pru.t.l‘!be v lhe debenture holders.

£3)-The. mtﬂxamoum due .on the debentures issued by the State Dcveiomnent ‘Bank, and

outsianding at any time, shall not eaveed the aggregate of the amount duc on the securities and other
assets and Government Guaranice referred to in clause (i) of sub-section (1) and the amounts paid
thereunder and remaining with the State Development Bank or the Trustee at such time.

44 /-Whefe debentures are issued otherwise than agaimst mortgages hetd, ¥ total amount due
on debentures issued by the Stale Development Bank for the purpose specified in sub-section (1) and
outstanding at any lime shall not exceed the tolal amount as calculated under sub-section (3) increased
by such portion of the amount obtained on the debentures as is aot covered by mortgages to such
extenl as may be approved by the State Government under sub-section ().

2
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6. 11) The State Development Bank may, subject to such directions or instructions as may be
issued by the Reserve Bank of India or the National Bank from time to time, and with the previous
sanction of the State Government issue bonds. which shall be in the forin of promissory notes
repavabie on the expiry of such period or periods from the date of issue thereof as may be approved
by the Reserve Bank of India or the National Bank:

Provided that the State Development Bank may repay the amount due under the bonds at any
time hefore the period or penods so fixed. after issuing a notice in such manner as it may prescribe
1o the bond holders,

) (2) The State Deve_lbpmcm Ba:{k may raise funds—

P

@ by way of Ioam or deposus from the | Ccmml Govemment ofra State Govemment
the National Bank. the Reserve Bank of India or such qther financial msmuuons
. as may be approved by the Trustee; : o

) hy way of deposus from the publsc

i I)Thc Regzsu'ar sha!l be lhe Truslee for the purpose of secunng fu!ﬁlment of the obllganoas
of the State Development Bank Lo its debenture-holders and for. fulﬁlmenl of the obllganons relatmg
1 the Iunds ralscd “under section 6 as aiso for the purpose of section 20;

R = " B EE : . e gy a4 1 e
R "5—‘" (S AN T

12} Ths Trus{ee shall be a Corporauon solc by lhe name of (he Trustee for the pnrpose of

Issue of Bonds and
Ralsing of Loans

and Depusiis.

Appohmnt and

debentures and as such shall have perpetual succession and & comemon seal and in his corporate name

shall \l;t. and hc sue(_l

S s ) 2 : . . . 1 :..:._,. e

- (3} The powers and functions of the Trustee shall be govemed by the instrument of irust
executed hclwcen the State De\'elopmcnt Bank and the 'I‘rusteg as modified: from mm_a lo time by
mulual n_grecmem TETSTE T PIT

R L S e i

(4} The securities furnished in favour of the District Development Bink and other sechﬁties and

assets wansferved or deemed 10 have heeri transferred under the provisions of section 20 to the State

Development Bank shall vest in the Trustee from the date of such furmshmg or transfer.

H} The debenture holders shnll havé a ﬂoalmg chnrge on. all such securities and assels on the
amounts paid under such securities and remaining withi“the State Developmem Bank or with the
Trustec and on the other properties of the State Developmcm Bank.

&1 I) The principal of, and lhe interest on, debentures n.sued under section 5 or bonds issued
or loans raised under section 6, to such maximum amount as may be fixed by the State Government
from time-to-time-and-subjéct-to suuh-condmoas a5 it may deem ﬁ: to lmpose shall carry the
guarantee of the State Govemmnt. _

R "ﬁmé?’Suaae'-o’averﬂ"meui fiay.-aftét cofisulting the State Development Bank and ihe Trustee.

by natification in the Officia* Gazetie and by notice published for not less than fourteen days in such
.{r the prin.cipal'ncwspﬁpm. in'_é'nd outside the State as it may select, discontinue the guaramee given
ander subesection (1), or restrict the maximum amount thereof, or modify the conditions subject to
which it is given with effect from a date specified in such aotification or notice not being earlier than
iy calendar months from the date of the first publication of the notification in the Gazete.
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(31 In case where the maximum amount of the guaranlcc is to be restricted or any of the
conditions subject to which it is given. is to be modified. the notice shall set forth with sufficient
charity. the scape and effect of the restriction or modification, as the case may be.

(4) Any discontinuance. restriction ot modification notified under sub-section {2) shalf not effect

In any way the guarantee carried by any debentures issued prior to the date on which such .

discontinuance restriction or modification takes effect.

Y- th The Statle Government may constitute a Guarantce Fund on such terms and conditions

. s 3U may deem fit for the purpose of mesting lasses that may arise on account of loans advanced by

the Stite Development Bank and District Banks on the securities furnished in favour of the state

l)c\c{tmlneul Bank or transferred under the provisions of section 20 ot belng fully recovcred due
o such citcumstanices as may be specified in the Rules. -

]

"1 The State Dev)elopmcm Bank and District’ Banks shall contribute to ‘Guarantee Fund at such
rmu as may be pmnbed

"4 i T Fom sl be miimaihed'-md uliliged in'such masiner asf'ma"y'be pn:scnbed

10. {11 The State Developmcnl Bank sball consmulc a Cncdu Stablllzanon Fund for the
nurplme n’f— 12 s . ; o

e _5‘,_“ S gqablmg il to discharge its nbhganons in the event of posiponement of repaymem

of loans or of instalments of loans: or

tii) meeting the obligations of Smkmg Fund arising as a consequence of lmal or partial

" failure of cropc off accouit of droiight or any other natural ealamny or
Gy enabling it to dxsclurgc its obllgauons in the event of defanli by amember due to
: loss caused by a natural calamity in producls of Rural and Conage Industrles as
descrlbed by the Nnuonal Bank.

fiv) .my other purpme as determined by the Reglslrar

i2) The State Development Bank and the District Develn;menl Banks shall contribute to the

Tund ar such rates and maintain and wtilise it in such manner as may be determined by the Registrar.

(31 The State Development Bank may rcceive contributions to the Fund made from time to
time from any person or the Central Govemment and the State-Government.-

It. The Siate Development Bank shali, eubpct to the appmval of lhc Trustec make regnlauons
i mnnst\lenl with the provisions of this Chapter—

- fa) . for fixing the period of debentures, or bonds o deposus and the rate of interest
nayable thereon; . .

(by  for calling in debeniures or honds after gi\riﬁg notice to debeature or bond holder,
as the case may be:

(¢} for the issue of new debenture or bonds in place of debentures or bonds damaged
or destroyed and fixing the fee for such issue;

4§ .

Guarsntee Fund.

Power of State

"Develspment

" Bank to muke

regulations for the

purpese of this

Chapter.
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() for converting one class of debentures or bonds into another class of debentures or
bonds bearing a dilferent rate of interest; and

) gencrally {for carrying out the provisions of this Chapter.

CHAPTER-ITI~-LOANS

2. Subject 10 Rules made under this Act, it shatl be competent for the State Development Bank  power o Ad-
wnd District Development Banks to Advance loans for the following purposes; * vance Loans.

(i) agricultural and rural development; and .- R

(i) such other purposes, for which refinance facilities are available from the National
B‘Ink

Exphnatlon s==For the purpose nf lhls section "Agncultural and Rural De\rclopmcnl
purposes” means any. work, consteuction. or activity which aids agricuitural and
rural d'cvelopmem and in panticular includes the following :— '

(a) construcnon and repair of wclls zncludmg tubewells, borewells and dug -cum-
- borewells, tanks and other works for storage, supply or distribution of water for
' lhe purposm of .lgrlcullure or for use of men and t.attle employed in agncullure,

(hy - renewal or reconstruction of any o'f' the foregoing works of alierstion therein or
addition thereto:

{c) preparﬁlion of land for irrigation including Command Area Development;

(1 T Dramage, reclamation. from river or. other waters, or protection fmni ficods or
from erosion or other damage by water, of land used for agrlculluml purpo&es
or waste land which is culturable;

(c) bunding and similar improvements;

(h reclamation, clearance and cnclosure or permancnt improvement of !and for
agricultural purposes: - -

(g hm‘(iculmrc:

(hy ?iscicullt;m:

tiy - -poultey, animal hushandry o daity fgrming;
(. | shclep and goa-l rearing. piggery;

(k) 'ﬁufcﬁésé of ;iiou-jlgh-'bullnéks':' |

{h  purchase and rcbuir of oil engines, pumping sets, and electrical moiors for any

of the purposes mentioned in this section;

5
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(i)
L

Aq)
{ri
(s}
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)

vy
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{x)
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(i-1

{h-1}
{c-1)
{drl}

{e-

(-h

'plét_ualimi- including tree crops;

purchase of 1pols, implements. machinery;

Purchase and repair of tractors or powertillers or any other agricultural
machinery:

increase of the productive capacity of land by addition to it of special variety
of suil;

conslruclion, repair and reconstruction of permanent farm-houses, catile-sheds
and sheds for processing of agricultural produce at any stage: '

- purchase bt',machindy for ¢rushing sugarcanc. manufacturing Gur; - |

purchase of machinery for harvesting and processing of agriéullhra! produce;

" apiculture. sericulture including production of silk;

agro-forestiy;

- \E&nsportation, storage: iﬁdudi’nﬁ"ﬁml'?waﬁﬁﬁiises} 'g'tidiawlﬁia’ and édki-smmgc
“und marketing of agriculiural, coutage and induswrial producis, and. a.‘qulsumn of

implements and machineries including animal-driven carts in connection with

. sweh actlivities:

market yards fur agricultural pmgglut:e;
- ‘I ': e f

est.lhhshmenl ul hm-gaa plaut.
working capital or pfuducliun credit to borrowers of investment credit; _
sctling up of cotlage and village industries;

purchase of shares in Cn-upt:mlm: sugar fat.mry .spmnmg rmli OF any agro-
processing industry: :

laying of transmission fines of electricity, and rural electrification;
development and use of non-traditional sources of energy;
establishment of milk-chilling plant.

acquisition including acquisition of plol. construction, rccnﬁstm;linn or repair of
rural dweiling houses, '

all such other sctivitics as are incidenial or anciflary to the above mentioned
purposes or as may be approved by the Board of the State Land Developmem
Bank in consultation with the Refinancing Agencics. in case of any disagreement

the Board's decisien shall be linal.”.
)
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13, 1) Nowwithstanding anything contained in the Madhya Pradesh Co-aperative Societies Act.
1960 {No. 17 of 1961} loans for the purposes mentioned in section 12 may be granted by the State
Develapient Bank or a District Development Bank to the following :—

Lik)

(b}

ey

. .-___‘_ci_--._ i

L

T

a Co-operative Suciety registered under the Madhya Pradesh Co-operative Socictics
“Act. 1960 (No. 17 of 1961): or '

an individual competent to contract under section f1 of the Indian Contract Act,
1872 (No. 11 of 1872): or

a public trust registered under the Madhya Pradesh Public Tmsls Act, 1951
(No 30 of l95|) or

R

2 an a Cumpany or any nlher body t.orpormc eslabhshed o constlluled as lhc

case may be, under any IJW for the umc bcmg in force. ﬁr :

BRI

a Sncu.ly rcgmcred under the Madhya Pradesh Socmty Re.;;s{n ran Adhmlydm. )
973 (Nus: 44 of 1973) as may be approved by lhe State’ vaemmem ln Ihfs bchalf

by gcneral or special wederior " _ i

2 migor aumg lhmu,h a guardlan appmnled hy the Cnurt

e iy
:»‘-y

Provided that the Ioan sha!l he gmmed to those: who are mcmbers of the State

~-Development Bank.or Ristrict Development Bank as-proyidedun the byilaws.

Las ol oo

™ Notwithstanding anything contained in any law for the time being in force, District
Development Banks may -grant loans, o _any member of a joint holding in fand, ogly to lhc extent of
Ill\ share Ihuem

14 Tﬁc Slale Develcopmenl Bank ora Dnslm.l Developmcnl Bank shall adrml any company or
n.nrpnmlum or hody of persons as memher subject 1o the: pnur approval of the Registrar.

_ Iﬁ (1) Notw ithstanding anything contained in lhc Madhya Pradesh Co-nperatl ve Societies Act,
19643-4No. 17-of 1961) the State Development-Bark or District Developiment Banks may accept any

ol the {altowing securities Tor grant of loam on the basis of pnnclplcs of valuation approved by the

Registrar :—

0N
L}
{ii)
{iv)

iv})

{vi)

(i

tviti)

(X}

Mortgage;

~Pledge;

Hypothecation: .

- Liems

- Government Guaranlel:; '
"Sur-:ty
K Bond;

Guarantee: and.

Promissory Note.

[ K v

Who can he
Granted Joansund
advances.

Regulation * of -
certain categoricy -

* of memberstip.

Securily fozlouns.
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¢21 All fuans advanced by and all amounts payable 1o of recoverable by the Statc Developoment
Rank or District Development Banks shall. in case of default of payment, be recoverable as arrears
ol Land revenue in addition o other remedies available to them.

131 Tn case a loan and interest thereon is not recovered from the borrwer, it shall be recoverable
from 1he surely or guaranior in such mannner as may be prescribed.

to. When an application for a fuan is made for any of the purposes specified in section 12, t
.\ImH [ Llispuscd ol i such manncr, by such authority and within such time. 2s may be prcscrihcd.

71T, A writien nrdcr by the §Wl¢ Development Bank br a Disiriet Devck)pmcnl Bank or by the

. pm-um or Clminitices authorised under its bye-laws to make loars for all “or- ‘any of the purposes
spevified in section 12, advancing cither. before or after the commencement of this Acl, a loan 10 of
with the consent of a person mentioned therein. for the purpose of carrying out the work specified -
(hegein Toedhe. dwdnpmeul of the land or for the agriculiural and rura] development POIPOSES- specified
lhs.run. shadl, Toe Lllt. pm:pmn of this Act, be: Lom.luswe of the following mat;ersw oty Bl o3 o

ta- - that the work described or the purpose- fm' which the: loan: is granu:d is &
-+ Agricultural and Rural Devclnpmcnl purpos_c. wuhlu the mgamr_ig of section 12;. -

(h} th:u {he pcl'mn Imd .on the dale of thc ordc: a nght 10 make suuh an 1mprovemeut‘
© o incur expendﬂurc for Agmulluml and Rural Dew:lopmcnt purposes as the case
mily be;

~c) that the tmpmvcmem is o bencﬁumg the: kand- npecli' ed and,

(dy -~ that thc Agruullural and Rural Devclopmenl purpose. concens the !aﬂd offered in
" security, o any putt thereof as may he relevant.

§ Iﬂ (I) Evcry person who appl:ea for a Ioan from a Dlstncl Developmenl Bank shall gwe
e taration on an affidavit in such form as may bé prest,nbed before an officer specified by the State
E.'iew.-kmmm Bank in this befialf thai the movable o immovablé propérty futnished as security for
the loan is frec from encumbeances and that he is in actual possession thereof. and that he has the
nglu to Firnish such secisrity in favour of the District Devtlopmcnt Banlt, i

in walmstandmg anythmg contained in any law for the time bcmg in force whw: an aﬂ'adam
under suh-section (1) in respect of any movable or immovable property is false or defectwc the
Disteict Development Bank shall, subject © the provisions of section 20, have a first charge on all

"~ other tovable and immovable propcmes of the applicant, and all such properues shall be deemed
10 have lieen included i in the secunty furnished by the applicant for the loan granted to him by the

Dlslm.l Developinent Bank

111 Any person, who makes a false affidavit under sub-secuon (I) or makes any statement which

Disposal ol
application (or
loan.

Order granting
loan conclusive of

certain matiers.

Application {or
lodin - from @
District
Development .

Bank f{o

supported hy

affidavit,

. is false in any such affidavit shall, in addition to action under sub-section (2). be pumshablc also under '

,lhc Indian Penal Code, 1860 (43 of 1860) .

(4} The amount of loan that may be sanctioned on the basis of an afﬁdawt ‘made undcr sub-

section (1¥ shall be subject to such fimit as may be prescribed.
8
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19, ¢1) Any ainvunt payable under a security furnished in favour of the State Development Bank
or e Disirict Devetopment Bank shall have priority aver any claim of the Government arising from
a ki, under the Land Jmprovement Loans Act. 1883 (XIX of 1883) or the Agriculturists Loans Act,
LN (X[ al 18847 or under any other law Tor the time being in force, granted after the securily is
furnishied in favour of the State Dcvdnpmcnt Bunk or a District Development Bank, as the case
m.i\ he.

12y Nolwithstnading anything contained in any law for the time being in force, a security
[wrnished i Lavour of the State Development Bank or & District Development Bank shal} take
(recedence over any attachment or mortgage or charge over the properties, where, afler publication
sl anotice in such form and manner as miay be preseribed, the claim of interest under such antachment

© o morigage or charge has not beer notified 10 the State Dcvnfnpment«llank or the Dislrlcl

l)c\._lnpnu nl Bank as lhe case may be wllhm lhc l|mc specnﬁed in the sald nouoe

(3 wauhxlandmg anylhmg contained in the Madhya Pradesh Land Revenue Code. 1939

©(No 20 ol I‘)‘i‘)} 0y .my mhcr faw (o’ [hc fiine bemg in force, whem a sccumy fumished in favour

ol i Disiriet Dme!npmént Banlc isin respect of land in whlch ] occupancy “tenant. has : an interest

‘the mungagesor hypothecation may b againsi the security of siich iiierest; and the rlghls of the State

[hu.lupmuﬂ Bank or Disyrict Dc:vciupmcm Bank shall not be affected by Ihe failure.of the occupancy

teitant th camph ‘weith thic requiremients of the said Code and the sale #ih Iand and his inlerest

therein under the said Code shall be \UbjCCE to the prmr charge of the Sute ﬂevclopmcn{ Bank or

' l‘hs.‘ l)htﬂcl Dcvclwpment Bank Leod e " wommTr T

_ "(1 Nulwlth\l.mdlng .my:hmg wmmncd in lhc Transfcr ol Pmpcrly Au I§82 (IV of 1882). a
seclrity furnikhed or decinkd to-have been furnished in favouriof: arid alfoihér asseis fransferred or
deewed 1o have been transferred w a Disirict Develapment Bank shall; with effect lrom the date of
stich furnishing or transfer or with effect from the date of such execution or iransfer, as the case may

beodw ket o have been wransierred by sux.h Bistriet: Deueiepmenl :Banks 1or1he. State Development -
; B.mk :

T e B T S T R I T LT O PFTCRAVRFY FIva

21 Where o District Development Bank bas granted a foan for improverient of any land situzled

in gy e or wreas covered by any specific programme of Agricultural Development to a persun
dppearing w the Diswiet Development Bank to have title 16 the said fand or to be in Jawful possession

thereal. and the money has been cither in whole or in part utilised for such improvement, any person

acquinmg e o such land on any ground whatsogver, shailbe liable to repuy to the Disirict
Development Bank so mu:.h of the loan as his been uulmd for thc improvement of thc land together
with interest thereon. '

~
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CHAPTER—IV DISTRAINT AND SALE OF PRODUCE

20 th i any instalment or any par thereof payable under a security furnished in favour of the
State Development Bank or a District Development Bank has remained unpaid for more than one
smanth from the date on which i fell due. the State Development Bank or the District Development
Bank sav. in addition o any other remedy available to it, apply 10 the Registrar for recovery of such
wtalment or pann thereof by disiraim and sale of the produce of the tand or products to which the
ety rebaes. including standing crops thereon and other movable property of the defaulter.

123 On receipl of such application, the Registrar may. notwithstanding anything contained in the

sale i Goods Acl, 1930 (3 of 1930) or any other Law {or the time being inforce take such action as -

I Nocessary 1o dmmm dnd sell 'su(,h prndm.e of produr.ls or movable propeny

3

13 The State Government may. by geneeal or :peual order puhh\i;ed in the aneue declare

that xuch portion of the produce referiey to in sub-section (1), or raw mdtcrlal required to maintain
the income gencraling aclivily involved as may, appear Lgmg;Smlc Govemmem 1o be. necessary for
the pulpnw ol pm\-ldmg uniil the. next harvest for lhc chue cultivation of the land or tilt completion
ol current eyele of production for ‘the support of the Inanee and s fatmly, shall be exempted from
 lrability to distraint and sale undcr this Act.

..... Gl AN WE SRR i Sy
td) () Cantle dtslram::d as muvahle prnpeny nl a Io:mee may be kept in custody in a callle

']muud !w lht diirainer a1 hlq cost.

tm in Sueli L.nses ﬂbrwﬂhﬁlandin}_. .mythmg Lriﬁmined in deame Tresspass Act 1871 (No T

of TR7TH. Chintle SRINNBE releded from (e Tound dnly ‘on the ardét ol Wistrainet and! in the évent ‘of
suedrcinte-béing:dhcsoasd accerding 16-the pravisions of Cattle Trerspass:Act; the salé proceeds, after
deduction of expenditure incarred by pound. shall be depostied with the District Development Bank.

(31 Nothing in this section shall permit the distraint and sale of the following, namely.—

Vo) - the nedessary wedring apparel, cooking vessels, beds, and bedding of the defaulter
and his wife and children. and such personak oraments as cannol be parted with
by any woman in accoordance with her religious usage:

iy tools of artigans, implements- of husbandry quépl an implement driven by

mechanical power and such cattle and seed-grain as may, in the opinion of the

Registrar be necessary (o enable the defaulter to earn his livelihood as such:”
tiii) urticles set aside extlusively for the use of a religious endowment.

ih) The clmmml shail not be excessive and the value of the property d:stramed shall be as nearly
it ;uwhh. equal to the amaunt due and lhc expenses | of thc d;slraml and the cost of the sale:

Provided-that any mistake, defect or irfegularity in this rcspcf:l shall not invalidate a distraint
_ or sale under this ALI .
B e R DN ORRS U e T AT RE b MR BT B h : :
' ’4 11} thn a dlsmzml is made under section 23. the dlalmlnf.‘.l‘ ahall SEILVE QF causc o hc scrvcd
upon the defaulicr a written demand specifying the amount for which the distraint-is made.
12 The notice of demand shall be dated and signed by the distraine? afid shall bé served upon
the delaudier by detivering a copy thereof to him-or to some adult male member of his family at his

usual-plice of residence or office or Registered Office or 1o his authorised agent, or if such service,

cinnnl e elfected. by affixing a copy of the notice of.demand on some conspicuous part of his
residenee or office or registered office or of the land to which the security relates.

10
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25, ¢1) I, within fificen days {rom the date of service of the notice of demand referred to in S::nmﬂ"

sechion 24, the defaulter does not pay the amount for which the distraist was effected, the distrainer
may sell by auction the distrained property or such part thereof as may, in his opinion, be necessary
10 satisty the demand together with the expenses of the distraint and the cost of the sale.

. ,
(24 A deduction of account of the costs of the sale shall be made from the proceeds of such
sife af such rate as may be fixed by the Registrar from time to time. e

(21 The ¢xpenses incurred on account of the distraint by lhc dlastramer shall be deducted fmm
lhchnl.uu s . S L s

m The remiainder. if any, %hall be apphed 10 the. dtsclutge of the: nmuum for wb;gh lhe dlsmilnt

T was m.ldt. - _ ‘*

t‘f} ﬁurplu; Al :my shgll be delwered 10 the pemoq whom property has bemso{@am#e-shall

dlmhgl\fcnammptfouhe amounlduschmgcdfrmnlhepmeeedsoflhesak .

CHAPTI:R—-—V SALE OF PROPERTY WI'I'HOUT NERVENIIDN OF COV@

226,01 Nnhwthslandmg anything Lnnlamcd in‘the Madhya Pradesh Co-opgralw_g SO‘.IC{]CS Acl
PIBSTNE FR 1981700 e Thustée Tk Mongioes: Power Act.'| B85 NG 6 Wiy

mmeable property in favour of the State Development Bank or a District Development Bank. the

Bank or any. person authorxsed for the purposc shall, in casé of default in the payment of sums due

W the Bank. have power, in addition to any other remedy avallahle 0 |l m bnng W sak: lhe propmy
1 \\Imh the suum)' relal& wllhnul mtervenunn of any court n! Iaw

") No such pm;'er shall be cxen.md?ay a District Dcvclopmenl Bank un_les! and untli lhe State
Dey clnpmem Bank has previously authorised huc.h sale in exemse of ihe powet conferred on it under
\uh -seelon (1 ' '

PR

Provided .thnl the Siate Develnpmém Bank shal! be deemed to. have auihoriscd the exercise of

~ such porwer i no reply is received from it within thirty days of makmg a referem:e by the District

lhwldpmenl Bank or any penon authorised by it for the purptise

Provided further that appmval shall not he necessary in case where lhe loan | s advanted by the
District Dcw.lupmcm Bank out of their own fund.

3 Nnmh pmvgr shall bmcwed hy the. Stalc Devclapmcmﬁmk o2, Dtslncl Dcvelopmcm :

Ii.nﬂ\ nn!es\ 'md unlll—- o

e g v -'-noticc*lfqmriﬁg'l’aymnrnf sams doe ‘lﬂflE”biSIricf"DeWIGﬁﬂml‘-"antl of any part

. thereof has been served upon— =

the loance:

(i} any person whu has any interest or charge upon the property to which the
securily relates or any other right to redeem the same:
1l

o iy other -
-l (e e Hiwe being th-force:: wisere ke seaurity hax: bsen: Turnished: insielipoes dfsiovibité ot

Power to sell

5 sl
w41 hout
intecventian of
Court.
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manncr prov ek under this Act from dny other assels uf the lodnee,

i) any surely Jor the payment of the sums due to the Disirict Development Bank;

(ivi  any creditor of the loanee who has, in a suit for the administration of his estate,
ubiaining a decree {or sale of the property (o which the security relates: and

th there has been dcl'nﬁlt in payment of such sums due 1o the District Development
Bank for a period of 1wo months afier service of the notice referred fo in clause (a):

Provided that the obligation 1o give such notice Lo the persons mentioned in sub-clauses (i)

... und{iv) of clause () shall be confined lo cases where the State Development Bank
Tt i the Distfiel Dévelopmeit Bank has aiolice of such clim, e

(-11 Any hatance remaining due M‘ler the sale of lhe property may also be recovured in the

L _-3‘)';' (1) Fosr u‘ici‘éising-the paﬁv'cr' (o sell confefred insub-section {1} of section 26.the State

Devitopmens-Bask or' a District Developnrest Baniéor. any person duly “authorised by the State
Development Bank oc a District Develoipment Bank as the case may be, may apply to the sale officer

" appoinied in that behaif under section 35 o sell the property to which the security relates or any pant

lllk‘.tt‘ll..,lnd such.officer shall. afier giving notice in writing as required by su!:-sr.chm 3 ‘{}of section
wa..,ll fuch.property in susb manRer s may e prescribed. oo oo

)
PRI

et ,L,b Tht, salc_shall be. bx puplnc nus:nr.m md sb,alt,lp held in, m “‘WW“ to

whn.h the security relates is situated or at the nearest public pIaLe if the sale officer is of the opm:on
that the propetty is fikely to be sold 10 hetiér advastage at such piace,

{31 The Sale Officer shall [nrthwnh deposl! lhe procceds of sale wuh lhe State Devclnpmem
.mL or (he Dmnu Develnpmem Bank. as the case may be.

e i e i B 1 _* T P ERRIR- gy waphiy Do

2. (1) When a propeﬂy has becn sold under this Chaplef any person havmg a nghl or mterest

therein affected by the sale may. at any lime within thirty days from the date of the sale, app]y 10

!lu Sale Officer :.nm.cmcd 1o have the sake set aside on deposmng wilh thc Sale Ofﬁcer-—

{a) oy p.lymcnl to the Stale Dcvclnpmenr Bank or the 'Du-alnc! Devclopmcnl Bnnk as l]'lt
- ¢dsc may be, the amount speﬁ.ll'tcd in lhe prnchmaunn of sale together Wllh
~ subsequent interest and the costs and expenses. if any mcurred h} the Bank in
hrmgmg the propuerty 1o sale. and : :

| _ (hl Inr mymcm to thc pun.hascr a sum equal 10 five pcn.em ol' :he pur:.hase moncy and
mh.rest on his dcpoan -u thc rale appllcable (o savings a-::cc-unh :

(“1 Il‘ ~udl Jt.pm.ll is madc lhe uale ‘officet shatf maﬁc an ordcr seiting wde the calc ) B

(o \umnh«l.mdmg anything conl.um,d in any law for lhc time being in force, wherc ne
appllc*’lrim With: depogit: 1 $made undersub: secricm (1) or .where s agplicatiods is made and -

disaltowed. the sale afficer may apply to the Registrar or any other officer enfpowcmf By him i this
hehalf (net below the rank of Assistant Registrar 10 make an order confirming the sale and on (he
Registrar or such officer confirming the safe. it shall become absoluté and the property shall be
deemed to have vested in the purchaser from the time the property is sold.

12
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4 the fingl order passed under sub-section (3) shall not be subject to appeal or revision in
accardance with the provisions of seetion 77 and section 80 of the Madhya Pradesh Co-operative
Sucietics Act 1960 (No. 17 of 1961,

29, The proceeds of every sale under this Chapler shall be applied by the Sale Officer—

Firsily, in payment nr alt costs, Lhm'l.cs and expenses properly incurred hy him as incidental
to the sale or any atteanpled sale;

Sccomdly. mn payment of all intenesi duc on account: of the Jours mrconsequenoe whegeof lhe ' _

pmperly was \nld B

Thirdly. in payment of the principal amount of the loan; o ..'_,

" Fourthly. in payment to any creditor of the Toanee who has. in a suit for the administraiion

Distribotion of
Sale proceeds.

" ol his estate, obtained a decree for Sale of the property to which the ket.urld relates s

.lnd : Ly

LyE

?:Laxilv the residue, if any qhn!l he pald 10 the personi proving hiifself interested in the
cen e groperty aold: e if: thore: are rore. such- persmis thiiFone,’ thien to such persons o

“according to their respective interest therein-uf upoctheis joist receipic

Provided that the sale officer shall not distribiste such residue ntil thitty days have elapsed
Arom the d.ue of communic almn of his decision to-all the perscms s.opaermd

)

m { I ). Whem i sale (‘Imnmcnxh& hecume abmlulc aud the. aale proceedshave been ret.ewcd

in full h) the sale olficer, he hhdli granty, ucnlﬁcatc to lhe puthan_Er in %hpfogn ag may he.
proseribed ;pmhmg the property sold, the 5.1!;: pnce. lhe date of the sale, the. pame of lhe peraon .
wha at the time of the sale is chI.lred m be the purchaser and the dale on whlch thc sale became

slh\ﬂ]llll.

(=4 Upon production of such & certilicate in respect of immovable property the Sub-Registrar
converned shall eater the contemts of such ccniﬁcaile in his register _rclalilig lo immovable property.
_ . A
m Upen production of- sachra certificate in mpeu of }anded property, the land rccord entries
<hall de dulv mutaed by the revenue authority concerned.

AT the property suld is in accupation of the loanee or of some person on his behalf or of |

Cseme person t.l.ulmn;= under a title creaied by the loance subsequent 1o the offering secunly in favour

uf the State Develupmem Bank an a District Developmm Bank and the certificate in respecl there-

“Grant af Sale

Possession  of

i has-héen glanied ek section 307 the Collector shill: on e’ appllcafmn of the pureﬁmser put -hlm B

e .

wrany person aulhnnsed in lhls behalt in pm.sess:on of the pmperty

32. It shall be compelent for the State Dcvelopuiént Bank or a District Developmm Bank o
purchase any prnpcrly sold under this Chaper :

Provided that the property so purchased shall be disposed of by such bank by sale within such
period as my be fixed by the Trusiee.
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13, (1) Notwithstanding anything contained in sub-section (4) of section 7. the State
Development Bank on ils owns motion or on the application of any of its branches, of a District
Development Bank may appoint in wriling # receiver of the produce and-income from the property
alfered us sccurity or any part there-of and such receiver shall be eatitled either to take possession
of this propenty or collect its produce and income, 2s the case may be, and to retain out of any money
- realised by him. his expenses of management including his remuncration, if any as may be fixed by
the State Development Bank or a District Development Bank and 1o apply ihe balance in accordance
with the provisions of sub section (B) of section 69-A of the Transfer of property Act, 1832
{1V of 1882}, '

12) the State Developmcnt Bank or a District Dcvelopment Bank may, on its own motion or
on an application made by théloaitée iind on sufficient cause:remove o recebver appointed: under sub-
section (l)

Appeinisent and
power of recelver.

(3) A vacancy in the office or Ihc receiver may be filled up by the‘Sli:r. Developﬁlenl Bmk a

or & Dlﬂncl Dcw:lopmenl Bank. -

1) Nolhmg in llm seetmn shnll ¢mpow:r lhe State Dcvclgpment Banl: or a Dismcl )

... ﬁew.lnpmem Bank 1o appmnt a rgcewer where the property is alerndy in tha pospessm of 2 recelver
‘appointed by a Civil Cogit: . L

Pravided. that the State Devdopamnt Bank lhrough is MW oF. p msu;qt )

e quelopmcmrBank,dmughmgnml Manager may:flesn pesition.in, Qiul,ﬁqn
o direct the receiver appointed by it to apply any part or whale of the balpnce of
the amount realised* by him to the discharge of the%mﬁhﬁl 4liE 10 thié- Stdts
Devclopmcnt Bank or a Disirict De\relopmem Bank, as |hr. case may hc

34, When 2 sak has been made ‘and conf'nmd niler this Clmp!er. the ttl]c of the purchmer shall
not bic impeachable on'‘the groiid that no caisse had arisén 1o girthorise (he ‘sife or thiat duc notice’
wits a0k given or (Bal the: powerwias siber-wise impropesty o mgdhdyewﬁwj;m amy petson
damrified by sn unauthorised. or improper or-iregular exersise of the pomer-shatl bave-his remedy
in_damages against the Stare Dev:lopmem Bank or the District, Development Bark, as the case
may be.

35, The Regisirar may.appoint Sale Officer for Lthe purpose of .condl;lciin'g sales under this Acl..

“36. (1) Where any property offered as securily to the State Development Bank or a District
Development Bank is rendered insufficient the wholeof the loan shall be desmed to have fallen due
atonce und the State Development Bank or.the District Development Baak, as the case may be, shall
be l..l'llllll..d to take action under séction 23 or secllon 26 for its recovery :

- Provided that mm shall e taken unless the loanee: huhem given reasonable. apportunuy

' ul fumwhmg. fuithir scdwrity-sufficient to-cover ﬁem oraof mpayms:w:b poetion: of the loan as

may b determined by the Sune De\rg,,!npmem Bank or a District Develnpmem Bank nnqt the loanee
has Faifed 1o avail of such opriortunily. :

Explanation : A W'L’hﬂl become. ingylTifien. wl;!;m the meat_lulg;ol' tl:ns sectum if the
value of the propenty falls below the amount for the time being due 1o the State
Development Bank or the District Developmesnt Bank by such proportion as my be
specified in the regulations of the State Development Bank or the bye-taws of the
District Development Bank, as the case may by.
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{2y In case of mrsuulzsanon of Joan, the whole of the loan amount shall be deemed to have fallen
due atonce and the State Development Bank ét"a District Development Bank, as the case may be.
shall be entitled to take action under section 23 or section 26 for its recovery. ;

37. (1) The Trustee may direct the Siate Development Bank (o take action against a defaulter
under section 23 or section 26 or scction 36 and if the State Development Bank neglecls or fails to

du 5o the trustee may take such action.

(2} The State Development Bank or the trustee may direct the District Development Bank to
tuke action against a defaulier under section 23 or section 26 or section 36 and if the District
. Devetopment Bank ncglects or falls 10 d6 so*ihe Srm Developmenr Bank or the trustee may take

such wction. . : o, _ S

FJJ Where action is taken by the Slnle Development Bank undcr sub-section (2), thc_n lhe-

provisions of this Act and of any.rules or reguiations made thereunder shall apply in respect thereto
as if all references to:the District: De\ﬂclopmenl_nenk mﬂ&mw; were refecences fo the
State Development Bark.

..... - of

Powers of State
Development
Bawk axd trusiee
o diveet disirainl
and sale of
produce snd sale

of property.

(4 Where action is taken by the trustes under wb—secuon (1)or. (2) then lbc provisions of rlns T

Actsind of any:rules or regutations made rhgreunder shallrnpply in-resgpet thereto as.if all references
1o the State Development Bank or the District Development Bank asﬂn case may be in lhe sard
prrr\'Nrms were referenm to the lruswe ’ )

18 Ndwuhstandhrg anything contgined in any taw For thé time beiuk‘ri force, the improvement,
if any: ade by the owser or lessee.as the case-may be of the groperty fusmished ds. seourity
subsequent Lo the date of the advancement of loan by the State Development Bank or a Distriet
Dl_ulupmenl Bank, shall be treated as accession to the property and shall be available to such Bank
Inr n.allqallon of the loan nd\anced

-39, 1Y Noawithstanding anyrhrrrg contained ifi any | Iaw for the time bcmg in 'fnrce dn applicant

for a_lean from & District Development Bank. may execute: an agreement-in: favour-of that Bank
providing that it shall be tawful for the marketing co-operative societies-or any other institutions
constituted under Jaw thmugh which the agricultural produce bclongrng 10 the apphcam is marketed,
0 deddut such amont as may be specified in the agreement from the sale proceeds of such agricultural
produce marketed: through such co-aperative societies of institutions and to pay the amount so
deducied 1o such District Development Bank in sausfacnon of asty debt or om demand due from
the .rpplu.am 10 that Bank. : : : F ®

21 1a) On exccuirorr of an agreement as provided in sub-section (1), the mal‘keung co-operalive
swiely or any other institutions referred to in that sub-section shall, on & requisition, in writing by

the Disuici Devclopment Bank and so long as such debt or demand or any part of it remains unpaid,
* make i deduction, in accordance with the requisition, from the sale proceeds of the agricultural
produce belonging to the applicant and marketed through them and pay the amount so deducted to
the District Development Bank within such period as may be prescribed from the date of deduction.

- thi if the maﬂ:ali%s ‘Co-operative:Society or-any. mlgrmmmfuwdmamm (I)
Iarls ts make 1Hie payment-to the Bank within' aforesaid time, the marketing co-operative societies or

any other llhlllllllOl‘lS referred in’ sub—secuon (1) shall be liable to. pay interest on lhe amount s0
recovered at thr. ainé raté which is rcr:nverahfe from the Borfower, in case of détauk. ”

S () Kher rockipt of i tfmmuorleﬁ deducted 'ar‘uomby the * Stz Development Bank. or
District Development Bank as the case may be. the ohllgauon of the borrower shall be drscharged
upto such extenl.

{3) Any payment made by a marketing cn-opcm'rivc society or any other institutions under sub-
section {2) shall be valid and effective agains( any demand upon such society or institution.
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i) Notwithstanding enything contained in-sub-section (1) the amount of deduction from the sale
provecd shall aol be more than the pen_-enlage declared by the Regisirar by General or special order
m this behalf,

(%) Where loans have been taken by the borrower from more than one Bank the distribution
ol the deducted amount shall be appm'lmncd amongs! different Banks at such rate as may be l'xud
hy the Regisirar from time 1o time.

4. Notwithstanding anything contained in the proviacial [nsolvency Act, 1920 (S of 1920), any
security furnished 1o the Stale Deveiopanent Bank or a -District Development Bank shail nol be called

* inquiestion on the ground that it was not fumished in F56d MRIETof villisble Gonsideration of o the
sround that it was Iurmshcd in order 1o gwc such Bank a preference over the or.h:r crcdltors of-

the kinee, - . o B g g _—t e e 1D E L E

AL wailhstandmg anyihmg contained i the Tnnsfc: ot' Erngmy ACt 1882 0V of mm

or any other cnactment for the- lime bemg in force mpmpu'tg oﬁmﬂ mSmmty shall beencumbeted
otierwise or wanslerved thereafter.

o vamnns of Mlﬁhyl Pfadcm Land Revcnue Culc t959 aio.‘?ﬂ bf IW} sbalt Ipply io:

a prupeny nl‘fenad as :.ecunly umlcr ﬂma Ac:t.

- i . *"‘m'i

% 'f Hl Nm\i‘rﬁmj&dlﬂt anylhmg contained:in. mry law for; the=time: Mmgmx Emcg mﬂmw
submitted as guarantee in favour of State Development Bank or D:;lngi D:v;[opmm j!gnk shal! '

el be auachcd in execution- of decree of any court,

a2 Subject 1o such restrictions, Iimimidns and Condllmns asmaybe puscnbed the
- Registrar and such of his subordinate officers and other officers of ths State Development Bank and
Dusttit Development. Banks as are authorised by him in.this behalf by a geaeral or special order in

writimy. shalt-have the same powers as are vested in 8 givil court under the l'.‘oﬂe of Civil Procedure,

1908 1V of 1908). when llymg a suil, and exercise them in mpec:oflhe fo[lmg matters; namely—
{a) enforcing atiendance of any person aml cuammmg h:rp on oath or aﬁirmmon:
“(b) compelling .pm;iuclim of documents; aml |
tc) isuing cOMmission I'ur.euminalinn o-f wiM& '

{2y Any of the nfﬁun au|hmwd by or under sub-seclion (1} may requtrelnny person Lo be

present ‘hefore him 1o furnish any information or lo produce any ducumcnt then and lh:rc in his
Pﬂ\ﬂ.\.iltm (1I pn\\-..r .

. mAnynlﬁccrbefmcwhomnnydocumcm:spmdmedinnompllmufanadensundm S
stib-scietiem ¢1) o ubescclion (2) shalf have the powerto ke or 16 silhorise thetiliing o, sach

~ wopies of the documents or of any entries therein as such officer may comsider secessiry and the
copies so taken shall, when centified in such manner as may be prescribed, be admissible in evidence

hor anv purpuse mllwsummmnerandmlltmmextzmalhemplﬂdmumenimlheenm

iherein, as the case may be, is admitied,

(41 Aay persen who wilfully or without reasonable cxcuse disobeys any summons, requisition
or order issued under sub-section () or sub-section (2) shall be punishable by the officer concerned
with fine which may extend to five hundred rupees for each such defaule
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Provided that no such fine shall be imposed wuhc-ul giving the party concerned an
apportunity of being heard. g

43 (1) Notwithstanding anvihing contained in the Indian Registration Act, 1908 (XV] of [908)
or any other law lor the time being in force, it shall not be aecessary Lo register the security fumnished
in lavour of the Stae Development Bank cor a Disirict Development Bank, provided that the State
Development Bank or a District Developoement Bank, concerned sends within such time and in such
manner as Iay be prescribed. a cony of the instrument whereby immovable property is mortgaged
for the purpuse of securing repayment of the loan 10 the Registering Officer within the local limits
of whose jurisdiction the whole or any part of the property morigaged is situated and such Registering
~ Oficer shall fite the-vepy in-his:Book No. | as mm:nl:edundersecnon 5 of the indian Rzglsu'almn
Act. !9(!8 {XV1 ol 1908).

. (") Orie cupy of évéry moﬂgagedeed exceuted skl lso withiin'thirty days of its receipt be
[orwarded: by (he: Stafe Devélopmetit Bank of a District Develtpnent Babk, as the tase may be, to
she. Tehsitdar or-any- oitier 8ficaras may b specified: by thé Statk Golistien in'this behall within

" whinse jurisdigtion: the land:gr-peoperty is situaled for the purpose damakmg neoessary entrics in the

'I‘md records under qubnsecllon (3.

(3) wanhstandmg_anymmg contained in the Madhya Pradesh Land Revenve Code, 1959

R, ‘*t)uf?ﬁ\.met.almecordmmmdunderﬂnwdtndeurmﬂmmnwmdunderany '
. othés liw, shall also-meludé the particulars of every charge on the landior property or intérest cteated

- under the morigage deed or document executed and a copy of each cnlry so made shall, within shifty
~ days af the date un which-it is made be seat to the Bank concerned. :

5 41 RorwithSianding (hat's security fumished i Tavod of a District Developmiet Bank has
been translerred or s, deemed to havc bccn lransferred undcr secuon 20 lo 1he State_ pmeni
2 . 7 Bamk te Tebelvé

.

Developiment Banki=—— " =

- fa) ull moneys due vnder the security shall, in the absence of any- specnl‘ c ditecuon to
the contrary issued by the State Devetopment Bank or the Trustee and communicated

"~ tgthe loaiee shall be payable 15 fhié District Developarehit ik and Heh payiient

shall be valid as if the security fumlshed had not been so transferved; and -

(b} the District Devclopmcm Bank shall. in the absence of any specific direction to the
contrary issued by the State Devéiopment Bank or the Trustee, be entitiled to sue
or take any other proceedings for the recoverics-of moneys due on the

‘security fumished.

43, The State Developmnt Bank or any District Developmem Bank may gnnl copies of any

document obtained and kept by it in the course of its business of any entries in'such documents and
any capy so granted shall, when certified in such manaer as may be prescnbed be admissible in
evidence for iny purpose in the same manner and o the same extent as the original document or the
“eniries therein as the case may be., is admitied.

46, The provisions of Chapters 111, IV and V shall apply also 10 loans advanced by a District

Development Bnn,k*fionif_qnds which have not been botrowed by it from the State Development Bank.
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" 47 Whercver under the provisians of this Act, & notice is required fo be given to any person
in Writing. it shail be sufficient 1o send such notice by registered post.
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48. The provisions of Sections 102 and 103 of the Transfer of Property Act, 1882 (No. IV
of 1882). and of any rules made under Section 104 thereof for camrying out the putposes of the said
sections shafl apply, so far as may be. in respect of all notices 10 be served under this Act.

49. At any sale of movable or immovable property made under this Act in order to recover
any money due 1o the State Development Bank or a District Development Bank no officer or employee -
of such Bank (except on behalf of the Bank of-which he is an officer or employee) and no sale officer
or other person having any duty to perform in connection with such sale, shall either directly or
indirecily bid for or acquire or attempt to acquire any interest in such property.

30: (1) Every Officer, employee or person of the State Development Bank or 2 District
Developinent Bank or an authority exercising or authorised to exerciss the powers under this Act or
the Rules made thereunder or under the Co-operative Societies Act, 1960 (No. |7 of 1961) or the
Rules or Bye-laws made thereunder shall be deemed to be.a public secvant within the meaning of
Sectivn 21 of the indian Penal Code, 1860 (45 of 1860). '
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{2) No suit, prosecution or ather legal procée’_dings shall lie against any such officer, employes,

Person or authority for anything which is in good faith dohe of intended to be dohe undér this Act,

- 5). The State Development Bank may, if it thinks fit, delegate all or any of its powars under
Section 26. 27, or 33 to a Commitiee consisting of sot more than three meribers, one of whom shall
he the Registrar or his nominee, not below the rank of Joint Registrar. S .

52, The Staie Development Bank or a District Development Bank may, from time to time,

_ with the previous sanction of the Registrar or any such authority as-is necessary; in. such manner as

" may he prescribed. open branches or Regional Offices of the State Development Bank or a District

Development Bank at such convenient places as it thinks fit.and carry on operations through them.

3. Notwithstanding anything contained in any law for the.time being in foroe—

Delegation of
powers by the

Staté - Develop- -
ment Bank

Opening of

Speciel provisiens

for  security
furnished by -

" Kartaof a Hindu

() the Security furnished in respect of loans by the State Development Bank or a District
Development Bank either before or afier commencement of this Act by the Karta
of a Hindu Undivided Family for improvement of agricuturat land or for other
purposes enumerated in this Act, shall be binding on every member of such Hindu
Undivided Family;

(i) Where a security furnished is called in question: the burden of proof shall be on
- the objector, - '

54 (1) Section 8 of the Hipdu Minority and Guardianship Act, 1956 (XXXII of 1956), shall
apply 10 security furnished in favour of a District Development Bank, subject to the modification that
reference to the Court therein shall be construed as reference 1o the District Collector or his nominee,
and the appeal against the order of the Collector or his nominee shall lie to the Divisional Commissioner.

- (2} Where a minor has a joint interest in the property of a Hindu Undivided Family, it shall

not he necessary to seek permission to mortgage his interest in favour of the District Development
Bank for advancing loan againsi the security of such property.
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35 Nocourt inferior o that of a Judicial Magisieate of the First Class shall try any offence
punislible under this Act,

36,01 The Swte Government may. make rules 1o carry out all or any of the purposes of
this Acl. :

€21 In particular and without prejudice to the generality of the foregoing power, such rules may
provide Tor all or any of the following matters. namely:—

@l the terms and conditions for constitution’ and ;
Section 9 {1 T

by the ratal {vhi'ch ihe“ cbﬁuihmion' sh'au“ﬁ'e’"niaaef‘ﬁﬁdé’f smi'oﬁ 9{2)-' o
) - ﬂm mmner in whsch the fund shall be m:uﬁlamed and utlllsed under Sev:'lm 93y

e u;c et in whic rocovry shal'be made’ umia Secﬁon 1&(3)

R

fcr . lhe marnmner in which, the aulhmly By which arid the time within which the apphcauon

~ shall bc dupw.-d of under section !6 . - K
4 i e s '.]:: 5

".'

”._, : thc Io;m of de«.lamuun in whu.h uﬂldava shall- be ‘given ynder: Secuou 18 (l}

e

the Iimh uplo. which; the loan shall be sami_med:. undnr-.-Seatim 18.{4)%
i lhe: form of notice whu.h shall be pubhﬁned nndcr Seclion 19.(2):

.riJ the manner in which the propeny shail be suld undet Sechon 2’? ( I)

;jl the form of cemﬁcale whlch shal_l he gramed' under Section 30 ( 1)

& e period within which the afnount shall be ﬁgid under Section 39 (2); |

th the restrictions, limitations and conditions subJecl jo whlch the Reg:strar shall have
powers under Set.lmn 42 (1)

imy 'lhc manner-'in which ihe copies 'shall-be ceniﬁéd under Sec'tidn'42-(3):

‘rw T ! &

o _V'he sent-under Section 43 {I} .

Am)  the time within which and the manner in whuch 1hc copn:s of the mstmmens shall

() the manner in which the copic‘s shall be certified under Section 45;

-u— P

..._;..,. 2 ~f - el

T 'lhe manner in wh:-.h prevums smuanM be ohlalned under Sacuon 5‘2

() any other matter which is required to be or may be prescribed or in respect of which
rulcs may be made under this Act.
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{31 All rvles 1nade under this Acu shall be published in officiat Gazetlc and laid on the lable
af the Legiskuive Assembly. .

3700 The State Development Bank may have general powers of supervision over the
Disiriet Development Banks and may subject to the prior approval of the State Government make
regukafions, in this behalf in conformity with this Act and Rules made thereunder and not inconsisient
with the provisions of the Madhya Pradesh Co-operative Societies Act, 1960 (No. |7 of 1961} or the
rules made thereunder.

{2y In particular and without prc]udsce to the generailly of lhe foregomg power such regulatmns
may provide for the foilowmg matters, namely.—

(a) for inspection of the account books and pmceedings of District Developménl Banks;

Aty ‘for’submission of returns and i‘eporls hy Dlstnc: Dcvelwpmam Bainks in rcdpcu of
their fransactions:

13! for periodic setflement of accounts between Di"striCt'DEi?éldﬁmenl Banks and the
State Development Bank and for payment of the amounts recovered by District
Dcvelopnwn! Banks on securilics trarsferred or deemed to have been. transfen'cd 10

lhe Slalc Development Bank;

t)  for the form in which application to Distriét Development Banks for loans should
be made and for the valuation of the properties offered as security. for such loans;

el for prescribing procedure for application for grant of certified copies;
i for investment of moneys realised from loanees;

1) lor the programme and policy to be followed by District Development Banks for
: advancing loans, the duration of loans and the rates of interest to be charged thereon;

(hy for the types and extent of security 10 be obtained by the District Development Banks
for advancing loans; and -

i) generally. for carrying out the purposes of this Act

3N 1+ The Madhya Pradesh Sahakari Bhoomi Vikas Bank Adhiniyam, 1966 (No. 28 of 1966)

i hescin epeadedl.

. 42+ Nutwithstanding such repeal. all rules made, orders and notifications issued under the Act
hereby repenled shall be deemed to have been respectively made. or issued under this Act.

13y Nowwithstanding anything contained in any law for the time being in force, or in any
contract. oo and from the commencement of this Act, the entire assets and Habilities, rights. title,
merest and wbligations of the Madhya Pradesh State Co-operative Land Development Bank and
Primary Laid Development Banks shall stand transferved to and vested in the State Development Bank
and Disirict Development Banks, ax the case may be, and thereupon the State Development Bank and
Disirict Development Banks may enforce the mortgages vested in them as if the properties mortgaged
1o the Madhya Pradesh State Co-operative Land Development Bank and its Primary Land Development
Bunks were monigaged to the State Development Bank and its District Development Banks.
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141 The Sharc-holders, debenture holders and depositors of the Madhya Pradesh State Co-
operistne Lamd Development Bank and the Primbry Land Development Barks shall be deemed 1o be
1w share-holders. debenture holders and depositors respectively of the State Development Bank and
District Developient Banks. as the case may be, from the date of commencement of this Act and
they shali enpoy all the rights and privileges of the share-holders, debenture holders and depositors
of the Stue Development Banks and its District Development Banks.

€31 Allcontracts. bonds, deeds agreements and oiher instruments of whatever naturc subsisting
o tavmy elfect on the date of commencement of this Act and to which the Madhya Pradesh State
{o-operaiave Land Development Bank or any Primary Land Development Bank is a panty shall from
such die be of full force and effect against or in favour of the State Development Bank or the
corresponding Diswrict Development Bank. as the case may be, and may be enforced as Fully and
ellectuatly by the State Development Bank and the District Development Bank.

t6r The regulations made by the Board of Directors of the Madhya Pradesh State Co-operative
Land Development Bank Limited under the Act repealed by sub-section (1) shall in so far as they

are nal mconsisient with the provisions of this Act and the Rules made hereunder, continue in force
antil alicred or rescinded under this Act,

(75 All natives issued and legal procedings instituted by or-against the Madhya Pradesh Siate_

Ca-operative Land Development Bank Limited, pending on the commencement of this Act shall, from
sl dinte be deemed (o have been issued or instituted by or against the Stale Development Bank.

TR — 1034 —TRRFATEI — 4 - 8-2000--1,000.
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